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| TEM NO. 4 COURT NO. 12 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP No. 11254/2014 in Crimnal Appeal No('s) . 1230/ 2014
RABBOO & ANR Appel I ant (s)
VERSUS
STATE OF U. P Respondent ( s)

(For bail and office report)
Date : 11/05/2016 This application was called on for hearing today.

CORAM :

HON BLE MR JUSTICE A K. SIKR

HON BLE MR JUSTI CE R K. AGRAWAL
For Appellant(s) Syed Mehdi | mam Adv.
Tashriq Ahrmad, Adv
Farzeen | gbal, Adv.
Tabrez Ahmad, Adv.
Raman Yadav, Adv.
Shamama Ani s, Adv.
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For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Nobody appears on behalf of the State of Uttar Pradesh though
served in this application.

Having regard to the facts and circunstances of the case, we
enl arge the petitioners on bail by suspending the sentence during
the pendency of the appeal. The petitioners shall be rel eased on
bail on the conditions that nay be inposed by the Trial Court.

The Cri m nal M scel | aneous Petition No. 11254/ 2014

di sposed of accordingly.
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